1629

BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 724/2023

IN THE MATTER OF:
Bittu ...Applicant
Versus
State of U.P. & Ors. ...Respondents
INDEX
S.NO. | PARTICULARS PAGE NO.
1. | Affidavit on Behalf of the Respondent No. =0
8/ Mining Lease Holder. ‘,
2. | Copy of Payment Receipt 3
3. | Proof of Service Ly
DRAWN AND FILED BY:

Place: New Delhi \g%‘gsj kia, Tav]ee
Date: 08.05.2026 Advocates for Respondent No. 8
VT LAW CHAMBERS
G-102, World Trade Centre, The Lalit
Babar Road, Connaught Place
New Delhi- 110001
Mob: 9076723621, 9857554554

Email ID: vallabhi.9%@gmail.com, singh_tavieen@yahoo.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 724/2023

IN THE MATTER OF:;

Bittu ...Applicant
Versus

State of U.P. & Ors, ...Respondents

AFFIDAVIT/ UNDERTAKING ON BEHALF OF THE

RESPONDENT NO. 8/ MINING LEASE HOLDER

I, Bani Singh, S/o Shri Raju Nath Singh, aged about 55 years, R/o
306, Shankar Vihar Colony, Quaari, Aligarh, am the Authorized
Representative of the Respondent Company, do hereby solemnly

_ affirm and state as under:

1. That I’'m the authorized Representative of Respondent no. 8
in the above-mentioned matter and am fully acquainted
with the facts and circumstances of the case. I am

competent to swear this affidavit.

2. That the present affidavit/ undertaking is being filed for

{ ¢/ ensuring compliance issuance of show cause notice

) | 5 l:“‘-"f‘..,;'.{-Oé 03.2026 which was issued to the project proponent by
S e _-“}i\L\Adldl’[lODal District Magistrate(F/R), Ghazibad regarding
WS v10’1at10n of Rule 42(h)(1) in the said Mining Lease Area.
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3. A Penalty of Rs. 5,00,000/- was imposed which has been
paid by the Project Proponent to “UP CYBER TREASURY™
dated 08.05.2026 in Benificary Account No-
SBPGACPAGRQILTNO, Benificary Reference No.
AKV260016676. (Copy of Payment Receipt annexed

alongwith)

PRAYER
In view of the categorical commitment to these stringent
monitoring and enforcement protocols, it is most respectfully
prayed that:
Project Proponent/ Mining Lease Holder/ Respondent No. 8 shall

operate mining in accordance with law and there will be no

@&V@\\%
DEPONENT
Xo“a%

<\¢en\'\\w¥‘;§;’«...\.'\'\‘f/ VERIFICATION
I

, the above-named deponent, do hereby verify that the contents

justification for continuation of restraint.

of paragraphs 1 to 3 are true and correct to my knowledge and

belief and nothing material has been concealed therefrom.

Verified at New Delhi on this 08% day of May, 2026.

08 MAY 2026 T e

DEPONENT

ATTESTED
3

RAJESH KUMAR SONTHALIA, Advocate
SUPREME COURT OF INDIA
Emait id-advocatesonthalia@gmail.com
MOBILE NO.9811101889

:91{7}[%
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Advance service of Affidavit of Payment by the Respondent no 8.
1 message

VISHAL KUMAR YADAV <adv.vishalyadav.717@gmail.com> Fri, 8 May 2026 at 3:29 pm
To: dmgha@nic.in, csup@nic.in, cp-pol.gz@up.gov.in, doeuplko@yahoo.com, banipanchayara@gmail.com <banipanchayara@gmail.com>,
director@dgmup.org <director@dgmup.org>, minesofficergzb@gmail.com <minesofficergzb@gmail.com>, advvishalsingh98@gmail.com
<advvishalsingh98@gmail.com>

Cc: Vallabhi Shukla <vallabhi.9@gmail.com>, singh_tavleen@yahoo.com

Respected sir/ma'am,
Please find the attachment i.e. affidavit of payment.

Regards

Adv. Vishal Kumar Yadav
[Quoted text hidden]

5 affidavit of payment.pdf
971 KB



